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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No. 1041/2020 

 
This the 13th day of August, 2020 

(Through Video Conferencing) 
 

Hon’ble Mr. Pradeep Kumar, Member (A) 
Hon’ble Mr. R.N. Singh, Member (J) 

 

Dr. Pawan Kumar Tomar, aged 50 years 
S/o Late Sh. Iqbal Singh, 
Section Officer (Horticulture) 
(PIMSID-PKT 12081970SOHO091991) 
Central Public Works Department 
701, Coral Heights,  
Ramprastha Greens, Vaishali, Ghaziabad, 
Uttar Pradesh - 201010                      

...Applicant 
 

(By Advocates: Sh. Satyam Reddy and Sh. Vibhav 

Mishra)       

VERSUS  
 

1. Union of India  

 (Through the Secretary), 

 Ministry of Housing and Urban Affairs, 

 Nirman Bhawan, New Delhi – 110011 

 

2. The Secretary (Appellate Authority),  

 Ministry of Housing and Urban Affairs, 

 Nirman Bhawan, New Delhi-110011 

 

3. The Director General, 

 Central Public Works Department,  

 Nirman Bhawan, New Delhi-110011. 

 ...Respondents 

 

(By Advocate:  Sh. R.K. Jain) 
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ORDER (Oral) 

 
  Hon’ble Mr. Pradeep Kumar, Member (A): 
 

 

 The applicant, herein, was issued a Charge sheet on 

28.6.2017 and he was imposed certain punishment vide order 

Dt. 4.9.2019. Against the same, he had preferred a statutory 

appeal on 18.09.2019. Personal hearing was also requested. 

This appeal has not been decided as yet.  

He has also reminded the respondents to decide the 

appeal vide his representations dated 22.11.2019 and 

30.12.2019. Since there was no action, the present OA has 

been filed.  

 
2. Heard. Issue notice. Sh. R.K. Jain, learned counsel 

appears on behalf of  Respondents on advance information and 

accepts notice. 

  

3. In the facts and circumstances of the case, we dispose of 

the OA at the admission stage itself, without going into the 

merits of the case, with a direction to the respondents to 

decide the statutory appeal preferred by the applicant on 

18.09.2019, by passing a reasoned and speaking order within 

a period of eight weeks from the date of receipt of certified 

copy of this order, and advise the applicant.  
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The applicant shall have liberty to approach the Tribunal, 

if certain grievances still subsist.  

5.  

No order as to costs.  

 

 

(R.N. Singh)     (Pradeep Kumar) 
Member (J)         Member (A) 
 
sd/vb/akshaya 

 

 

 

 

 


